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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL !
HYDERARAD BENCH : AT HYDERARAD,

L I 4

0.A, 1365/93. Dte of Decision : 29.4+1994, -

D.S.V, Tirupathi Raju »« Applicant.

Vs

1. Government of India rep, by
its Secretary,
Department of Automic Energy,

~New Delhi.

2. The Chief Executive, - ﬂ
Department of automic Energy, '
Heavy Water Board, Bombay.

3. The Administrative Officer,
Heavy Water Project,

Manuguru=

507 117

Khagmmam District, +« Respondents.

Counsel for

Counsel for

CORAM:
THE HON'BLE

THE HON'BLE

i
the Applicant : GMI" P, Satya Raja Babu

the Respondents : Mr. N.V.Ramana, Addl. CGsC.

SHRI JUSTICE V., NEELADRI RAO : VICE CHAIRMAN

SYKT F. RANGARAJAN : MEMBER (ADMN.)

..2



W
: 3
Copy to:~-
1« Secretary, Department of Autemic Energy, Govsrnment

of Inuia, New Delhi,

2., The.Chisef Executive, Cepartment of Automic Energy,
Heavy Water Board, Bombay,
3, The “dministrative Officer, Heavy Water Project,
Manuguru—117, Khamman District.
4, One copy to Srl. P Satya Raja Babu, aduocate, CAty Hyde.
. . R ————y it g Hyuae'
5. NAm ~n- L
6. 0One copy to Library, CAT, Hyd.
. 7. One spare copy..
. Rsm/=
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JUDGEMENT k)

I AS PER HON'BLE JUSTICE SHRI V. HEELADRI RAO,
VICE—CHAIRMAN 1

< Heard Shri P. Satya Raja Babu, learned
counsal for the applicant and also Shri N.V. it
* ¢ ¢ ' te %

Ramana, learned standing counsel for the

: : v - ‘ x

Respondents.

¢

2. This OA was filed praying for a3 cirection »
_to the Respondents to provide appointment to the
N Appllcant in a sultable post in Heavy Water
Project, Manugur, Khammam District.

A
ek amd AF N30 Gts. of wetland

in Sdrvey No. 100 situated at Kummarigudem viltiage = -
- Khammam District belonging to the adopted father
" of the applicant was acquired for the Heavy
Water Project at Manugur. Aé per the scheme,
one post for each of the displiced families
had to be offered. Accordingly, the name of the
_ applicant was included in the panel dated
13-7-91 for the post of Helper B. It is stated
in the reply filed in this OA that the applicant
will be provided with that post as and when his
turn comes.
4. Hence the only direction that can be
- given is that the Respondents have to provide
the post of Helper B to the appllcant<(::3
‘as and when his turn comes.
5. The OA is ordered accordingly. No costs.
Yot
(R. RANGARAJAN) | (v. NEELADRIl;;B) a
Member (Admn.) Vice-Chairman h
R

LA :

’P . _ Dated the 29th April, 1994 %hJJQh
me7 : NS Open court dictation . (3 ST
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'(_,/Dﬁgv-s’ea" of with directiots

' __No-oFder as to costs.
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IN THE CENTRAL ADMINISTRATIVE TRIB JIAL

HYDERADAD BENCH. AT HYDERADAD

TEE HON'?LE MR,JUSTICE V.NEELADRI RAD
VICE CHAIRMAN

AND
THE HON'ZLE MR.A.E{.GORTI—{I s MEMBER(AD)

THE HON'BLE MR,.TCCHANDRASEKHAR REDDY
_ : : MEMBER(JUDL)

AND

THE HON'BLE MR.R.RANGARAJZN 3 M{ADMN)

Dateds 4 /% L1l9'9'_4 R

QRBER/JUDGHENT

| BARIAL/C RN,

i ] . ’ J'-_n_____,._.
0.A.No, )% ¢i74 5

T - A Q_E_O,_._a——ﬂ'—"“_"—”_w__ﬂ” (w 'p ] —._*—h)—-'
SR

Aemitted and Interim Directiong
Issued.

Allowed | . -;

DA ssed.
issed as withdrawn.

i ssed for Default.

"{ped/Ordered.






